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_ THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS/I® WAta@d W

IWEHHY (SHR1I MOHD SHAFI QURE-
SHI) (a) No, Su

(b) Does not arisc

CONVLRSION ©f MiIrRL GuAaGk  LINL
FROM COCHIN 10 TRIVANDRUM INTO
BroaD GAl Gt

#315 SHRI B V ABDUI1 A\ KOYA
Will the Minsster of RAILWAYS/ ¥d #=Y
be plcased to state

(a) whether Government have assessed
the fcastbility of converting the metre gauge
line from Cochin to Trivandrum into broad
guage onc, and

(b) 1fso,whatarethedetatlsinthisicgard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYSA® ®tam A

JoEst (SHRI MOHD  SHAFI  QURE-

SHI) (a) and (b) The proposal 1s under consi-
deration and a decision 1s expected to be taken
very shortly

v

IMPORT OF FILMS

*316 SHRI N SRIRAMA REDDY
Will the Mrnister of FOREIGN TRADE/

fad=r smrare At be pleased to state

(a) the names of the countrices ltont wlhach
films are imported into India, and

. [29 NOY 197]

to Questions 432

(b) the amount of foreign exchange invol-
ved 1n respect of each countiv ?

THE MINISTER OF FOREIGN TRADE/
fadsy ST /A (SHRIL N MISHRA)

(@) and (b) A statement giving the tnfoima-
tion 15 laid on the Table of the House [Scc
Appendix LXXVII, Annexure No 43]

fadt & T 7 geaR

*317 R T wgm @ fafy
W | HAT AT AT HT FAT KT R
qaq =1 7 et w fam s % fAr dm
TGHT T A TTF KT FTT &1 FF-H17
a1 geqs JT g g 7

{[HinD1 LAw  Books

«37 SHRI RAM SAHAI  Will the
Mister of LAW AND JUSTICE /fafu stz

T {AT be pleased (o state the particular
of the law books which have been assigned to
cach of the twenty authors for writing then
otiginally 1n Hindt 7]

fafa st mma wt (s gwo o
e ) fatws famar v fz=y wman v fafg
1 4T T foaaa § o g (7 6
) T F AT FIY fop0 o 2| fa
AT I AEHT F AHT HY G, frTHw T g
e &1 = fear man 7, afa w arer
faaor % g gaw 2 )

faaw

feedt st & fafu # wo gean & fawa) sitw 9= Hew & a7 A
gat fag 97 qeamt A fes & w@ afar T g

faax

-

qGh

1 qaiy

off TanET wAiferw R,
azen, ITrAmT (faumEt) am,
g fact

FI 1 Enghsh translation.
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[RAJYA SABHA] 10 Queéstions

fawa

2 zugfafy

3. gue ufwar

4 wawew iy

5  YqFT

6. Trqfa g

7. fafas T

8. gara qgfa

9. sfee fafy
10. Frfufsas fafy

By

e 7o "o Fram,
a1 frgw fafasramd,
RICEE

=ft wETEve fag,
foreT ot Fare FTaTefY,
T (3. 9.)

oft o Fo TTE,
JIEATF,

fafa arar,
HTAYT

off UHo Qe o qgarT
sreqeq, fafar fawm,
o THo To FIAW,
LU

sft dro g
sfaraar,
qGAT,.

«fr /7o "o fady,
qAHTET,

YT FTAF,
CILLECEARY

Y TraTere &9,

srferasr,
gfzarar.

STo FHIA-IA-TGAT,
fafa zrman,

sreftrg wfeern gfafady,
AT

Wto Fo qro VFANY,
fafer ra,

faee afafady,
feeetT,
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to Questions

46

-

faq IGF
11, &fasr TTo AT Hro TH,
IIT,
TGS, AT,
AT
12. HIHAT, TR TMo TTo Alo JH,
AT Frafas fafy srrar
qregAm Strrge gfrafady,
K| IEIE'I'.
13.  HEAW T FIEI7 AT FE TZIGT,
* A fgao ¥ AT,
arag fafa gAY fgeg Afatad,
FTIOAT.
14, AT TRA A sft 3o FAIT,
qTEATIF,
fafy T,
faeett gfirafaey,
feeat.
15  3qery fasm, 7 7Ew WiZT "AE,
ZUT AT FqT forerr sy,
(faerz).
16. st fafs o do TH A
AMETETE,
fafy zrmar,
AETS AfTATHEY, T@TS
17. oAy Hifas =fr 7377 fag,
fafa Saayq7 gfvafady,
SFYT.
18 fafae afear afear st Troez gATE faea,
sfgaeaT, gzar
10 faeg fafa 2o o T&go 7,

AT FTAA,

T
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-~

faw g

20  fzg fafy fagma sft dte #yo FaTE,
aareR fgeg afqatee,
FTITOTET,

21  fgameT T ATITHTT AT
arfgaaar, gear

22 WA fafas A Tlo UFo dfo I,

mfaarfas fagm gares feeg afmataay,

IO

23 #faarfa fafa st dYo &o A, ’

¢ gae, fafy s,

7% faeet

24 STEET FRANET TTo q17H fEam

fafer qerra gfafad
, FENE

25. «ux fafy sfrad sxg1 FAT,
IATEY,
fafyr amr,
q@A s afratady,
AT

\
Al

writing original law text books in Hindi on

S Y C A statement cont:‘nnmg the
JUSTICF 1 p | various subjects
/fﬂﬁx e WA (SHRI H list of the subjects and the names of the

GOKHALF) Agreements have been entered respective authots to whom they have been
into with twentv-five (not twenty) authors for ' asqigned 15 attached

+ITHE MINISTER OF LAW AND

STATEMFNT
!
List of subjects und the names of the respective authois 10 whom they have been assigned for
writing original law text books m Hindi

Subrect Name of the Author

1 Fvidence SHRI R G Trivedr, Member,
Official Language (Légistative)
Commission New Delthr,

!

1 1 Englsh translation.
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50

Subject

Name of the Author

6.

10.

11,

Law of Crime

Criminal Procedure

Madhya Pradesh
Land Tenure

Torts

Transfer of Property

Legal Remedies

Punjab Land
Tenure

Muslim Law

Commercial Law

Contract

Equity, Trusts &
Fiduciary
Obligations

Law of Cooperation and Public
Control of Business

U. P. Land Tenure

Dr. R. C. Nigam,
Retired Professor of Law,
Lucknow.

Shri Mahavir Singh,
District & Sessions Judge,
Badaun (U. P )

Shri J. K. Pandey.
Lecturer,

Law Faculty,
Jabalpur.

Shri S. L. Aggarwal,

Head of the Law Department,
B.S. A. College,

Mathura.

Shri V. M. Shukla,
Advocate, Lucknow.

Shri C. C. Trivedi,
Principal,

Anand Collepe,
Anand (Gujarat).

Shri Pitambar Dutt,
Advocate, Patiala.

1
Prof. Hafeezul Rahman,
Faculty of Law, Aligarh Muslim
University, Aligarh.

Prof. K. B, Rohatgs,
Law Faculty,
University of Dethi,
Delhi,

Dr.R. C. Vyas,
Reader,

Lucknow University,
Lucknow.

Pr. D. C. Jain,
Law Faculty,
Jodhpur University, Jodhpur. o

Shri Krishna Bahadur,
Lecturer,
Banaras Hindu University, Varanasi.

Shri U. Kumar,
Lecturer, ‘
Law Faculty, Delhi University, Delhi.
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Subject Name of the Author
15 Criminology and Shri Madan Mohan Sahai,
Criminal Admuinistration Additional District Tudge (Bihar)
16 Administrative Law Dr V N Shukla,

Dean, Faculty nf Law,
Lucknow Unmiversity, Lucknow

17 International

Shri Narendra Singh,
Economic Law

Unraversity of Jabalpyr,

Jabalpur
18 Code of Civil Shr1 Ryyendra Prasad Sinha,
Procedure Advocate, Patna
19 Hindu Law . Dr P W Rege,
New Law College Bombay
20 Hindu Legal Theory Shri V.V Dcshpande,
Banaras Hindu University
Varanasi
2i Bankruptcy Shri Tarakant Jha,
Advocate, Patna
22 Inthan Legal & Dr M P Jamn,
Constitutional Banaras Hindu University,
History Varanasi
23 Constitutional T aw Shri P K Tripathi,
Member
Law Comnussion,
New Delhi
24 Private Inteinational Dr Paras Dewan,
Law Punjab Unmiversity,
Chandigarh
25 Labour Law Smt Shradha Kumari,
Readar,
Law Faculty,
Lucknow University,
Lucknow ]

FE qfeq I warieay w4t of | SafeaT & I AT 7 7 14 & 9 fFa
agraan qH17 T AT FFAAT A TE, AT
|
*318 o wwTEwEl jLSWR ame | . R .
T W TN A FAN A FAT w4 F (“)WW%WW
¥ 97 oy wfsqm & #g@ar & =7
(%) ar dqifer v wrrfay &1 | foay amaeT oF ST go o 9w e
famr g A1 mREAT & 0 ¥ ot R | 9FT A AETeeT & /7



